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either direct or indirect and this House can rest 
assured that the Government will leave no 
stone unturned to keep up the developmental 
activities. 

DR.  K.  MATHEW KURIAN:     My 
question is simple. The Approach Document 
says that the additional employment generated 
would not be sufficient for the additional 
labour force. It means that the backlog of 
unemployment will increase. 1 would like to 
know whether it is true or not. 

SHRI MOHAN DHARIA: Sir, the 
Approach Document is the property of the 
House and everybody can read it. 

Problem of drawing water from village 
wells for harijans 

*591. DR.  Z.   A.  AHMAD: 
SHRI A. G. KULKARNI :t SHRI 
CHANDRA SHEKHAR: SHRI J. S. 
TILAK: SHRI  KRISHAN  KANT: 
SHRI KALI  MUKHERJEE: SHRI 
KOTA PUNNAIAH: 

Will the Minister of HOME AFFAIRS  be  
pleased  to  state: 

(a) whether there are villages in the 
country where Harijans are not allowed the 
use of village wells; and 

(b) if so, the number of such villages in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI  
RAM  NIWAS MIRDHA):   (a) 

and (b) Information regarding the spe- 
" cific offence of not allowing    Harijans 

access to public wells is not available. 

tThe question was actually asked on the 
floor of the House by Shri A. O. Kulkarni. 

Information received from the State 
Governments so far indicate that offences 
under the Untouchability (Offences) Act have 
come to notice and the State Governments 
have taken necessary legal action in these 
cases. Steps are also under consideration to 
make the Untouchability (Offences) Act, 
1955, more stringent. 

SHRI A. G. KULKARNI: Sir, yesterday it 
was reported in the Lok Sabha that the Prime 
Minister has advised the various Chief 
Ministers to create a cell particularly to 
implement the stringent provisions under this 
Act and to remove the hardships of the 
Harijans and the weaker sections... 
.(Interruptions)... May I know from the hon. 
Minister whether it is not a fact that even after 
this advice from the high quarters instances 
are not wanting to show—1 know very recent 
instances in Bihar, Maharashtra, and so many 
other places—and in spite of other stringent 
measures the Government desires to 
implement—that Harijans will be tortured for 
ever in this country? 

SHRI RAM NIWAS M1RDHA: When I 
said that more stringent measures are 
contemplated, what I had meant was that we 
have under consideration amendment of the 
Untouchability (Offences) Act in a way as to 
make the punishment more stringent and to 
make other provisions more stringent. As 
regards the establishment of cells as advised 
by the Prime Minister, we have received 
information that in many States such cells 
have been established under the direct 
supervision of the Chief Ministers, and at 
other levels also special committees have been 
formed. District and taluk committees are 
also being   formed and the   Inspectors 
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General of Police are also making special 
efforts to see that the cases which come to 
their notice are properly investigated. 

SHRI  A. G.  KULKARNI:   May    I 
know, Sir, whether it. is not a fact that the 
agency of the Commissioner of Scheduled 
Castes and Scheduled Tribes and such other 
agencies have not been working properly in 
drawing the Government's attention to the 
various offences under the provisions of the 
Act and the Government has not taken cog-
nizance of them because there is a failure in 
the information being monitored to the 
Government in right time? 

SHRI RAM NIWAS MIRDHA : The 
Commissioner for Scheduled Castes and 
Scheduled Tribes, whose Annual Report is 
presented before this House and is debated 
here, has mentioned in his Report, more than 
once, I should say, that proper information is 
not forthcoming from the State Governments 
in the various types of proforma that is pro-
vided for them. With the debates in this House 
as well as the constant prodding that we do 
from here, the situation   is   improving   
considerably. 

SHRI CHANDRA SHEKHAR:   Mr. 
Chairman, Sir, may I, know from the hon. 
Minister whether he is aware of the fact that in 
spite of all these Acts and proclamations, the 
reports of excesses on and harassment to 
Harijans has been increasing in the recent past 
and, if so, has the Government any in-
formation from the State Governments as to 
.why this tendency is growing and what steps 
have been taken to curb these tendencies in 
the rural areas? 

SHRI RAM NIWAS MIRDHA:     It does 
appear,   very   frequently now, that 

more and more of such instances are reported 
in the press and come to our notice, but one 
reason for this is that more and more people 
from the backward sections are having 
recourse to> the law enforcement machinery. I 
think it would be not taking a correct. view of 
the whole situation if you conclude that there 
is an increase in the number of atrocities. 
Actually the increase is due to measures that 
we have taken to see that such complaints are 
properly recorded and the police takes note of 
the actual instances that come to their notice. 
That would show that the backward 
communities are asserting themselves more 
and more and trying to have their grievances 
redressed to the full. Well, Sir, as regards the 
various measures that are being taken by the 
Central Government and the State 
Governments many actions at the legislative 
level and administrative level have been taken 
and 1 can confidently say that the 
Administration at all levels> is now more 
aware of its responsibilities so far as the 
backward classes arc concerned.' 

SHRI KRISHAN  KANT:  The  bon. 
Minister just now said that the Administration 
is more aware of this but I tell you that they 
do not know even the number of villages 
where the public well is not being allowed to 
be used by Hariians. 

SHRI   N.   G.    GORAY:    All    the 
villages are like that. 

SHRI  KRISHAN  KANT:     May    I 
know if the Administration is aware may I 
know whether any surveys have been done 
and whether any data has been collected? 
Even' the Commissioner "of Scheduled Castes 
and Scheduled Tribe* 
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has mentioned that even in Delhi round about 
13 miles people are not allowed to go and take 
water from the public well. Some survey 
reports have been prepared by social 
organisations like the Harijan Sevak Sangh in 
Maharashtra, Gujarat and Madhya Pradesh 
where in 30 to 40 per cent of the villages the 
Harijans are not allowed to take water from 
the public wells. May I know in order to tackle 
the problem at the official and administrative 
level whether at least the data will be collected 
so that we have full information? We have 
many sample surveys done, we do census 
operations; why cannot they collect this data? 
May I know whether they will take some steps 
in this regard? The same is the case with 
temple entry. There are many temples where 
the Harijans cannot enter. 

MR.   CHAIRMAN:     Mr.     Krishan 
Kant, you cannot go on like this. 

SHRI KRISHAN KANT: Has he got  any  
information  about  it? 

SHRI RAM NIWAS MIRDHA:  Sir, 
we have asked for information from the State 
Governments but most of them have said that 
untouchability or 'cases" of Harijans not being 
allowed access to drinking water sources are 
not much. Only the Government of Haryana 
has said that there is not a single village out of 
the 6$70 villages in that State which is free 
from the practice of untouchability. All other 
States have given varying figures. 

As regards surveys, we have made a 
number of surveys. The Commissioner of 
Scheduled • Castes and Scheduled Tribes, has 
made surveys; our, Directq-rate-General for 
Backward Classes Welfare  has  made  sample  
surveys  of the 

type mentioned by the hon. Member and our 
surveys reveal that untou-chability is being 
practised whether in respect of drinking water 
or eating places or things like that. We are 
trying to improve our data collection 
machinery and I hope the State Governments 
will also co-operate. 

SHRI KALI MUKHERJEE: Questions 
Nos. 591 and 592 deal with more or less the 
same subject and I think. . . 

MR. CHAIRMAN: You should have 
mentioned it earlier. 

SHRI  KALI    MUKHERJEE:     The 
information submitted to the House by the 
hon. Minister is distressing to say the least. I 
hope the Minister will agree with me that the 
atrocious treatment meted out to the Harijans 
by way of rape, murder, arson, etc. is being 
brought to the highest forum in the country, 
the Parliament, almost everyday and H is a 
shame on the country as a whole. 

MR. CHAIRMAN: Now kindly put your 
question. 

SHRI KALI MUKHERJEE: I am corning 
to the question, This evil is no doubt a shame 
but the Minister answers the question in such 
a manner that he does not feel the same way. 
Sir, this is forcing the Harijans to conversion 
to various other religions because they are 
treated in such a manner. They are being 
converted to Buddhism, Christianity, Islam, 
etc. They are being treated like second class 
citizens. The Minister must take note of that. 
And the Harijans constitute more than one-
third of the total population. 

MR. CHAIRMAN: Are you going to put a 
question or not? Otherwise I will call the next 
Member. 
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•     SHRI KALI MUKHERIEE:   May I. 
under these circumstances, request the 
Minister concerned to set up a parliamentary 
committee of all shades of opinion to go into 
the whole question and to find a solution to the 
problem without leaving it to the States alone 
and not to reply to the question in a technical 
and cursory manner. In this the upper class 
brahmins are the worst criminals and 
unfortunately I belong to the brahmin 
community. I feel that we are the worst 
criminals in this matte-SHRI RAM NIWAS 
MIRDHA: It is really regrettable that even 
after so many years of independence such in-
stances do come to our notice. We in the 
Government feel as much concern- ed as the 
hon. Member does. When -such instances 
come to our notice what we should really do is 
to find ways to prevent such things from 
happening. That has to be tackled at all levels 
of administration right from here to the village 
level where these difficulties exist. Well. Sir, 
as regards a parliamentary committee we 
already have a Committee of Parliament which 
goes into these problems. Its reports have been 
very revealing in many ways and very helpful 
and useful. I do not think any more committee 
or any other committee in the nature of a 
parliamentary committee is necessary. 

SHRI KOTA PUNNAIAH: The hon. 
Minister has answered that some States have 
taken legal action against some people. Which 
are these 'some' States which have taken legal 
action and against how many people? That is 
No. 1. No. 2, there is the Committee on the 
Welfare of Scheduled Castes and Scheduled 
Tribes.    It is submitting its report time 

and again. We feel that the recommendations 
of this Committee have not been 
implemented. May I know whether this has 
come to the notice of the Government and, if 
so, what action has the Government taken? 

SHRI RAM NIWAS MIRDHA : Well Sir, 
1 have here with me a statement which shows 
the number of cases registered under the 
Untouchability Offences Act, 1955 during 
1969 and 1970. In 1970 the number of cases 
registered in all the States were 364 out of 
which 291 were challaned. Convictions were 
secured in 50 cases, acquittals, including 
dismissals, in 59 cases and compromises in 
107 cases. As regards the recommendations of 
the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes not being 
implemented. I do not know to which 
recommendations the hon. Member is 
referring. We always try and see that they are 
properly implemented. If the hon. Member 
has any particular recommendation in mind, 
we will go into it in a detailed way. 
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- SHRI N. R. CHOUDHURY: Sir, during 
the period 1971-72 to 1972-7.3 the number 
of atrocities on the Harijans has become 
too much. The other day the Home 
Minister placed a statement in the House 
wherein he referred to a number of cases 
of atrocities but not •a single case of 
conviction for offences against the 
Harijans. In view of this, may I know 
whether they consider that this increased 
number of atrocities is due to the existing 
poverty in Indian villages and, if so, what 
steps they propose to take to stop all these 
atrocities and also effect a structural re-
organisation in the rural areas so that the 
interests of the downtrodden and the 
weaker sections are safeguarded ? 

SHRI RAM NIWAS MIRDHA : Sir, \ 
have just given the figures regarding the 
number of cases registered or challaned 
and convicted also. So, ii is •not correct 
to say that no convictions have taken 
place. Convictions do take place from 
time to time and the cases are pursued. 

As regards the other point that the hon. 
Member has raised, it is true that there are 
deep economic causes for this malaise. 
With the introduction of land reforms, 
tenancy reforms and other measures like 
Jamindari abolition the Harijans are 
asserting themselves and they are 
asserting to secure their rights under 
these laws. It is also true that unless the 
economic position of the backward classes 
is improved, this problem would be with 
us. What steps the Government    has   
taken,    I   cannot   fully 

describe, but there are a number of steps 
including the abolition of the zarhindari 
system, the introduction of land reforms 
and other planning measures to help the 
backward classes like the. crash program-
me for rural employment. There are a 
host of economic, social and legislative 
measures that the Government has taken 
to see that the backward classes benefit 
from all points of view. 
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• SHRI K. C. PANDA: May I know, Sir, 
whether the hon'ble Minister has got any 
knowledge of the fact that in government 
departments, usually Central Government 
departments, low grade Harijan officers are 
being victimised and are transferred by high 
level officers to places where their wives and 
children will be victimised on account of 
drinking water not being drawn from the wells 
and similar other things? If he has any 
knowledge of it, may I know what action have 
the Government taken and if such actions are 
reported in future, what action do they 
envisage against the officers dealing with the 
Harijans like this? 

SHRI     RAM    NIWAS    MIRDHA: 
Sometimes we do receive information that 
with regard to drinking water in government 
offices and other things Harijans are being 
discriminated against. We have enquired into 
all of them and have tried to set them right. 1 
do noi think we can say that Harijan officers 
as such  are discriminated or victimised. 

SHRI K. C. PANDA: I will give instances 
if the hou'ble Chairman peril! its". 

SHRI RAM N1WAS MIRDHA: I shall be 
happy if the hon'ble Member can give 
concrete instances. Transfers are a matter of 
administrative routine. But if the hon'ble 
Member can give me some instances of 
victimisation 1 would certainly go into them. 
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SHRI NABIN CHANDRA BURA-
GOHAIN : In view of the factthat theie 
are still regions in India like Assam and 
Kerala which are very liberal so far as 
treatment of the Harijans is concerned, 
may I ask the hon. Minister which are the 
regions in India where there is the most 
anti-Harijan feeling and what 
concentrated actions are being taken to 
ameliorate their condition there ? 

SHRI RAM NIWAS MIRDHA: Well, 
it is not possible to say in which areas 
these difficulties are most encountered. I 
have figures with me of the cases that 
have been registered in various States, 
and it the hon. Member is interested,   I 
would show it to him. 

SHRI    BHUPESH GUPTA:    Oa a 
point of order, Sir. 

MR. CHAIRMAN :  Let me have one 
more question. 

SHRI   BHUPESH   GUPTA:   Is the 
Home Minister on a stay-in strike, ans-
wering no question? 

MR. CHAIRMAN :   Next question. 

Memorandum submitted by Harijans 
in Akola (Maharashtra) 

*592.  SHRI J. S. TILAK : 
SHRI    KOTA    PUNNAIAHf 
SHR1       CHANDRA       SHE-

KHAR: 
DR. Z. A. AHMAD : 

fThe question was actually asked on 
the floor of the House by Shri Kota 
Punnaiah. 

 


